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NAME OF THE PARTIES Shaleen Vaid
v/s.

Offshore Hook-up & Construction Services (I) Ad. Ltd.

SECTION OF THE COMPANIES ACT: 397-398 of the Companies Act 1956
ar,d,2411242 of the Companies Act, 2013.
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ORDER

TCP E5/397-398/ITICLTMBA'IAw2015

For having the Petitioner Counsel rePorted that R2 expired on 18 7 20t7, at request of

the Counsel, list this m alter 0^22,9.2017 for taking stePs to file substitution aPPlication on the

next date of hearinS.

List this matter on 22.9.2017
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V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKAS
Member (ludicial)

ATTENDENCE.CUM ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON T6.08.2017
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